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the revenue colhded from mcnw
tex.

. (v) The Mines .and Mluanls

" (Regulation and Development) - Act,
1967 has -been enacted under Entry
54 of.the Union List in the Seventh
Schedule of the Constitution. There-
fore, this cannot be converted into
a State Act. :

Exchange of Pelletised Iron Orq for
Sponge Iron with Indonesia or UAE

5954. SHR] M.V, CHANDRASHE-
KHARA MURTHY:

SHRI A. R. BADRI NARAYAN:

SHRI JANARDHANA POOJ-
ARY:

'Will the Minister of STEEL AND
'MINES be pleased to state:

(8) whether it 15 a fact that proposal
is under conxideration to conclude a
link deal involving export of pellatised
fron ore in exchange for sponge iron
with Indonesia or the United Arab
Emirates;

. (b) i£ s0, the main reasen for the
same; and

“THE MINISTER OF STEEL AND

Nes, Eir.

i :(b\} Inmﬂoriomut the gap tm
. the ‘avallabllity of metal scrap anq the

hm\e!wrtam qmtuin Ponge
imn ‘1o, India,
o fe) Amniini to the Memorangum

APRIL 3, 1979

MINES (SHRI BIJU PATNAIK): (a)






